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ruary, 1982 together with the expla-
n atory note regarding abolition of 
export duty- on groundnut. 

( ii) G.S.R. 66 (E) publish~d in 
Gazette of India dated the 16th 
February, 1982 together with an ex-
planatory m emorandum clarifying 
that pa rts of D iesel engines irres-
pective of their classification wou":.d 
be entitled t o tlte concessional r3te 
vf duty ·,m der notif\cation No. 341-
Customs d ated th e 2nd August. 1976. 

( (i li) G.S.R. 69 (E) pu'olishej in 
G azette or India dated the lGth 
F ebruary , 19~2 together with an ex-
pl anatory memorandum rega rding 
r eviSlld rate or exchange for conver-
sion of Japanese Yen into Indian 
Curre"\Cy or vice versa in sui.;erses-
sion of notifica tion dated the 1st 
Jan uary, 1982. 

(iv) G.S.R. 73(E) published in 
Gazette of India dated the 17th Feb-
r uar y , 1982 together with an eXipla-
na.tory note ragarding increase in 
the export duty of the on coffee 
from r upees eighty-five per quintal 
to r upees th ree hundered per quin-
tal. 

(v) G.S R. 144 published in Gazet-
te of India dated the 13th r'ebruarY, 
1982 together with an explar.a torY 
m em orandum clarifying that both 
Tin pla tes and G.I. sheets would be 
en titled to concessional rate of du ty 
under not ifi cat ion No. 342-Customs 
dated the 2nd August, 1976. 

[Placed in Library. See No. LT-
3353/82 ] . 

( 4) A copy of the Cu~toms and Cen-
tral Excise Duties Drawback \First 
Amendment) Rui.es, 1982 (Hindi and 
English versions ) published in Notifi-
cation No. G S.R. 70 (E) in Gazette of 
Ind ia, dated the 17th February, 1982 
u nd e r section 159 of the Customs Act, 
1962 and sub-section (2) of section 38 
of the Central Excises and Salt Act, 
1944. [Placed in L ibrary. Se,~ No. LT-
3~54/82 ] . 

12.09 hrs. 

MESSAGE FROM RAJY A SABHA 

SECRETARY· Si'r, I have to report 
the following ineas~age received from 
the Secretary-General of Rajya Sdbha: 

'I am directed to inform the Lok 
Sabha that the African Development 
Fund Bill, 1981, which was passc·l 
by the Lok Sabha at its sittinC! held 
on the 23rd December, 1981, haf been 
passed by the Rajya Sabha at its sit-
ting held on Hie· 23rd February, 1982, 
with the following amendment s. 

Enactin9 Formuia 

l. That at page 1. line 1, for the 
word "Thirty-second" the wor d 
"Thirty-third" b e substituted. 

Clause 1 
2. That at page 1, line ~} , fo r the 

figure "1981" the figures "1962" be 
substit·ut ed. 

I am. therefore, to return t.P. .:·ewith 
the said Bill in accordance w11:·t1 the 
provisions of rule 128 of t'."lt> RL1lcs 
o! Procedu1L: and Conduct oi B usi-
ness in the Rajya Sabha with thP re-
quest that the concurrence of the Lok 
Sabha to the said amendments t e 
communicated. to thi~ House.' 

AFRICAN DEVELOPMENT F~jN U 
BILL 

(As AMENDED BY R AJYA SABHA) 

SECRETARY: Sir, I lay on the Table 
of the House the Africafll Development · 
Fund Bill, 1982, which has l·eer. re"" 
turned by Rajya Sabha with amend-
men ts. 

12.10 hrs 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THIRTY-FIFTH R~PORT 

SHRI G. LAKSH!l:AN AN (Madras 
North): I beg to present the Thirty-
fifth Report of the Committe on 
Private Members · Bills and Resolu-
tions. 


